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1'1ahesh son of Madho ressident of ·village & Post Nimoda, 

nistric. ~awaimac'ihopur, employee'! as Gangman, 'R'indon unc'ler 

PW:T:, Ko a. 

• ••• i\pplicant. 

KirpaL Chaudhary, 

nivisio , Kota. 

i\P.N, G~gapur, Western Railway, R:ota 

• ••• Respondent • 

None fo the applicant. 
" Mr. ~.P ~harma, r.ounsel for the responc'lents. 

CORi\M 

Hon' ble l'tr. H .o. Gupta, l''leml)er ( i\dministrati ve) 

Hon'ble Mr. M.L. Chauhan, Hemher (Juc'licial) 

ORn'P.R (ORi\L) 

This Contempt is filed for alleged wilful 

disobed ence of the order dated /.7 .q .?.nnn of this 'T'ril:mnal in 
I 

Oi\ No. ·.S3/QQ • 

2. B.~i;?ed on the show cause notice issued hy the 

Tribuna , the respondent contemner has filed the· reply. 'R'e 

has suhlitted that applicant himself has failed to comply the 

order of the Tribunal. :i:t was specifically orc'l.ered that in 

applicant files a fresh representation within one 

month, the respondent No. 2 will dispose of his 

represe ta ti on within two months of its receipt. But the 

applical t did not submit such representation & himself did 

not co ply with the orc'l.er. Therefore, responoent-contemner 

was le to comply the order of the ~rihunal. The learnea 

counsel Mr. T.P. Sharma, also submitted that till now the 

said rel resentation has not been received. ~ 
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3. It istseen from the last four order sheets that none 

ed on hehalf of the applicant on 19.4.2nn2, 13.s.2on2, 

& 3.10.2002. Today also, none has appeared on 

behal_ of the applicant. It appears that applicant has lost 

in pursuing this Contempt Petition. 

4. these. circumstances, this Contempt Petition is 

Noticee is discharged. 

( '1#(1) ( _/ 
( M. L. I CHZ\.UHZ\.N) 
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~1EMB:RR ( Z\. ) 


